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" AIR CORPORATIONS (AMENDMENT)
BILL

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I beg to move :

“That the Bill further to amend the
Air Corporations Act, 1953, as pased by
Rajya Sabha, be taken into consideration.”

As the hon. Members are aware, the Air
Corporations Act was first passed in 1953 and
has been amended only once in 1962, In the
course of the last decade we have felt the
necessity to make a number of improvements
and amendments to this Act in the light of
experience gained in the functioning of the
Corporations, and also in the light of the
Administrative Reforms Commission Report.

If the hon. Members would bear with me,
there arc three main purposes which this Act
secks to achieve. The first is the possibility of
expanding the Board of Directors of these Air
Corporations from 9 to 15, because we feel
that there should be more functional directors.
One of the reasons is that people who have
spent many years in the undertaking should
be able to sit on the Board also and we feel
it will give us more flexibility in the proper
functioning of these Corporations.

Secondly, this Act sceks to cnable a
subsidiary corporation to be set up by the
two Air Corporations, and that is necessary
because, as you know, the new trend over the
- last five or seven or ten years in the ‘world is
 that all the great air companies are going into.
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essential—that Air India which has been able
to make a mark in the last 17 to 18 years in
the highly competitive ficld of international
air transport should enter into the hotel
business, -

" Also, Alr India is in the proces of setting

- up an Air Charter Company. Because, as' you

know, international air fares have virtually
collapsed. There is a chaotic situation today
in the field of international air fares and it is
necessary that in order to safeguard our
interests we should have a charter company,
which we intend to set up. Therefore, the
sccond purpose of this Bill is to enable the
setting up of subsidiary corporations wholly
owned by the parent companies. '

Thirdly, in the light of the recommenda-
tions of the Administrative Reforms Commis-
sion, we are strengthening the autonomous
functioning of these Corporations, by enabling
them to incur expenditure of a higher degree
than what was previously allowed without
Government sanction. Previously they were
allowed to incur expenditure up to only
Rs. 15 lakhs. As you know, the value of the
money has fallen considerably and the total
volume of air business has increased tre-.
mendously. We are, therefore, increasing it to
Rs. 40 lakhs.

There are two or three other smaller
clauses, There used to be an advisory com-
mittee which never really played any useful
role. When we have the Consultative Com-
mittee attached to the Ministry and we also
have a broader board of directors, we do not
consider it necessary to have yet another
advisory committee,

There is another proposal with regard to
the approval of the Central Government for
regulations of the Corporation being relaxed.

This Bill, in other words, secks to bring
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